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Ncu O-lhi this the 7th day of Nouember, 1996,

I.Shri Achhay Lai,
S/o Shri Lai Ram,
R/o 635, Neu Subzi ilandi,
Azadpur, Delhi,

2, Shri Ram Babu,
S/o Shri Gidhari,
R/o 635, Neu Subzi Flandi,
Azadpur, Delhi,

3, Shri Biri Singh,
S/o Sh, Parbhoo Singh,
R/o 635, Nsu Subzi Mandi,
Azadpur, Delhi.

4, Shri nahi Pal,
S/o Sh, Lai Singh,
R/o 635, Nau Subzi Plaidi.
Azadpur, Delhi,

(thr ough Shri B.S, l^ainee, advocate)

versus

1. Union of India through
the Secretary,
mnistry of Railuav,
Rai 1 Sh auan,
teu Delhi,

2, yus Gen eral flanager ,
%rth eastern Railway,

Gorakhpur,

Railway llanagar.North eastern Railway,
Izatnagar,

(through Shri P,S. flahsndru, adugcata)

TK 4.i. o OR^^^chettur Sankaran Nair(3), Ch
airman

Applicants

Respondents

Applicants seeks a dir^cfino 4-air.ction to respondents



/

- 2 _

'to rsinstats' thsm with consaqu ntial benefits. In
the state of pleadings it is not possible to make an

adjudication regarding the claims of applicant. Res
pondents agree to examine the cases if apolicants
oroduce the casual seri/ice card or any other acceptable
material. Mpplicantemay move third respohdent,divisional
Railuay flanager. North eastern Rciiuay, Iratnagar uith
such material as they may have and the said respondent
will examine the claims of applicants, pass appropriate
orders in terms of exhibit R-1 Schema „itnin
and communicate the same to applicants. Uith this
direction ue dispose of application. No costs,

2. ue make it clear that this direction by itself
"ill not confer a cause of action on applicant.

7th day of Movambar, 1996,

•/ L •(S.p. Bisjuas X X,-,
Wembar (A) vUiettur Sankaran Nair(3))

Chairman
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